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Composition of Committee

3 Shri Chartji Lal Goel Chairman
2ig Shri Nand Kishore Garg Member
3 Shri 0,P.Babbar Member
4. Shri D.K.Bahl Member
S Shri Ram Ppal Karhana Member
6 Shri Jag Parvesh Chandra Member
Ts Dr.A.K.Walia Member
SECRETARIAT
La Shri P.N.Gupta, Secretary,
Delhi. Vidhan Sabha
2. sShri S.K.Sharma, Joint Secretary
3 Shri S.K.Srivastava Committee Officer
REPORT
& The Committee on Frivate Members . Bills and Resolutions

held a sitting on Wednesday the 2nd August, 1995,

(1) PRIVATE MEMRERS' RESOLUTION

The Committee was of the view that four resolutions
introduced earlier in the sitting of the House on 24th March, and
31lst March, 1995 are already pending disposal and would gherefore
Be given priority for discussion in the House, Since only five
resolutions can be taken up for discussion in the House, balloting
was held for only one Resolution in which smt,Krishna Tirath's
Resolution regarding reconsideration of Delhi Rent Bill gained
priority. The Committee allocated time for discussion of these

resolutions on Fridey, the 11th Aucgust, 1995 as shown against
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each below

~4ation Name of Member/

Mover

(2)

Text of Resolution Date

Tima
allotted
for
discussion

a:

m &\
AR Ea

32

3.

shri Bodh Raj

Sshri Fateh Singh

shri Mukesh Sharma

shri Rajendra Gupta
(Malviya Nagar)

This House recommends to 11.8.,95

the Govt of India that by
amending laws and bye-laws,
a provision be made to
allow construction of third
floor in all the buildings
situated in Delhi.

This House demands that 11.8,85

formal orders of regularising
857 unauthorised colonies

be issued by Govt.,of India
immediately.

This House resolves that 11,8.95

befure issuance of notices
of land acquisition, the
land be inspected ard
notices issued only if the
land is found to be vacant
at the spot,

This House resolves that 11.8,95

for ensuring time bound
implementation of various
projects and to adopt and
coordinate unified approach
towards maintenance of roads,
a Delhi Road Board on the
lines of Delhi Slum Board be
set up. Progress report of
this be presented in the
House by the Chief Minister
after an interval of six months
in a year,

a-o.3

20 minutes

30 minutes

20 minutes

30 minutes



(3)

the Govt,o0f Iniia should
take appropriare steps by
eking amendmeats in the
Delhi Rent Bill, 1995, so
as Lo create tne much
needed bLalance betweer

the rights of tandlords and
thie claims of enants,

AS regards the Private lebers? Eills the Committee
was informed that tjill date the following five PrivaLe
vlembers' Bills have been received in theoecretariat=

1 The Delhi Chile Lahbour (N‘Jolition).

Km. Purnimna

Wwelfare and Rehabilitation) 5111,1994 Sethi

2 Girl chilg (Compuulsory Ecducation,

Upbringing ang welfare) 2111, 1994

3 Lokayukta Bill, 1994
4, Delhi Adoption of Punjabi as the

Sh.Jag Parvesh
”handra

O O A A

Second Language Bill, 1995

S. The Delhi Municipal Corporation Sh.Deep Chand

Bandhu

S

Amendment B1ill, 1995.

The Committee was further informed that Section 22
©f the G.N.C.T.Act provides that any Bill or amendment
involving financial liability, expenditure or implication
whatsoever, shall not be introduced in the
Legislative Assenbly except with the prior recommendation of
the Lt.Governor. since the above mentioned Bills, if passed,
would have involved financial implications, the same were

sent to the Lt.Governor, for his recommendations, Reminders

ll-¢¢4
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st , Krishng Tirath This Houge recommends that 11.8,95 20 minutes
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Day i.e, Friday the llth August,

CHARTI LaL GOEL
CHAIRMAN

Committee on Private Member g
Bills ang Resolutions



